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provision of the Act particularly in the
present situation when we have to
check evasion, when we have to find
out the undisclosed assets. This parti-
cular sub-section (c) refers to undis-
closed assets. Unless we have this
power, any detection of undisclosed
assets which may have been the result
of evaded taxes, will be very much
difficult. But I can assure the House
that the intention is being literally
carried out that searches are not made
in the briefs of lawyers or doctors.
But certainly when a definite informa-
tion is that they have large and un-
disclosed assets either in money or in
some other form or accounts leading
to the detection of those assets, in any
profession, whether they are business-
men or lawyers or doctors, then the
searches will be made and not other-
wise.

Mr. Deputy-Speaker: I shall now
put amendment No. 40 to the vote of
the House.

Amendment No. 40 was put and nega-
tived,

Mr. Deputy-Speaker: The question
is:
“That clause 36 stand part of
the Bill”

The motion was adopted.
Clause 368 was added to the Bl
Mr. Deputy-Speaker: The question

is:
“That clauses 37 to 41 stand
part of the Bill”,

The motion was adopted.

Clauses 37 to 41 were added to the Bill.
Mr, Deputy-Speaker: The question
is:

“That clause 1, the Enacting
Formula and the Titlé stand part
of the Bill.”

The motion was adopted.
Clause 1, the Enatting Formula and the
Title were alded to the Biil
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S8hri B. R. Bhagat: Sir, I move:

“That the Bill, as amended, be
passed”.

Mr, Deputy-Speaker: The question
in;

“That the Bill, as amended, be
passed” -

Shri Narendra Singh Mahida: There
is no quorum in the House.

Mr. Deputy-Speaker: The bell is
being run....Now there is quorum.
The question is: ’

“That the Bill, as amended, be
passed”

The motion was adopted.
The Bill, as amended, was passed.

14.50 hrs.

STANDARDS OF WEIGHTS AND
MEASURES (AMENDMENT) BILL

. The Deputy Minister in the Ministry
of Commerce (Shri S, V. Rama-
swamy): Mr. Deputy-Speaker, Sir, I
beg to move:

“That the Bill further to amend
the Standards of Weights and
Measures Act, 1956, be taken into
consideration.”

Sir, the Act when it was passed in
1956, defined the various standard units
on the basis of the definitions pres-
cribed for international adoption by
the General Conférences on Weights
and Measures. These general Confer-
ences are held under an international
agreement cal'ed the ‘Metre Conven-
tion’. One of its functions is tb lay
down definitions of the various units
of weights and measures for interna-
tional use in science, technology and
meoteorology. These definitions are
adopted by all signatory countries in
their laws relating to weights and
measures. India has signed the ‘Met-
ric Convention’. We have, therefore,
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based the Standards of Weights and
Measures Act, 1956, on the internation-
al definitions.

This Act defines the units of length,
volume, mass, time, electric current,
temperature, etc.

+ I§ defines the metre as meaning the
distance at zero degree centigrade and
under normal atmospheric pressure
between the axes of two median lines
traced on the platinum-iridium
bar deposited at the International
Bureau of Weights and Measures and
declared international prototype of
the metre by the First General Confer-
ence of Weights and Measures.

Th> Eleventh General Conference
on Weights and Measures held in Octo-
ber 1960 recommended a radical
change in the definition of the metre.
The Government of India was repre-
sented at the Conference by the late
Prof. K. S. Krishnan, Director, Nation-
al Physical Laboratory. The new de-
finition of the metre accepted by the
Eleventh General Conference is based
on the wave-length of the radiation of
the Krypton isotope. The new defi-
nition which is now included in the
Bill enables the metre to be defined
in terms of a natural physical const-
ant rather than a physical sample as
done so far.

The new definition also enables mea-
surements to be made more accurate-
ly than could be done under the pre-
vious deflnition. Thig is in keeping
with the new and accurate techniques
of measurements that are being evol-
ved in the world for various scientific
and technological purposes.

As a result of this new definition
the certification of the national proto-
type in terms of the international
prototype also has to be done in a dif-
ferent manner. The change in sub-
section (2) of section 3 takes care of
this point.

The Eleventh General Conference
on Weights and Measures also suggest-
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ed a minor change in the definition of
the second, which is the unit of time.
The present definition as given in sub-
section (2) of section 5, is now being
defined more accurately by extending
its accuracy to one more place of deci-
mal. This higher accuracy is requir-
ed for scientific purposes. Sub-section
(2) of section 5 is, therefore, being
amended to give a more accurate defi-
nition of the second,

The Ministry of Defence proposed
that the ‘nautical mile’ should be re-
ccgnised by law as a unit of distance
in navigation by air and sea. Even in
countries which have adopted the met-
ric system of weights and measures.
the nautical mile is used as the unit
of distance in navigation. It is ,there-
fore, proposed, as suggested by the
Defence Ministry, to provide that the
‘nautical mile’ which is equal to 1852
metres may be used as a unit of dis-
tance for navigation by sea or air.

In view of the requirements of
science and the international accept-
ance of the definitions, it is submitted
that this House may consider and pass
the Amendment Bill.

. "It is a small. non-controversial Bill

Sir. 1 move,

Mr. Deputy-Speaker: Motion

moved:

“That the Bill further to amend
the Standards of Weights and
Measures Act, 1956, be taken into-
consideration.” -

Shri Narendra Singh Mahida
(Anand): Mr. Deputy-Speaker, Sir, 1
welcome this measure which is a way
towards one world. All international
States have agreed to bring about
controversia] measures like weights
and measures, and we certainly wel-
come the action on the part of our
Government towards this move of
unifying the world.

But my contention is that some-
times standards of weights and me-
sures introduced are not understood
in our villagess. We have made
changes in our standards In weights
which are not much ' understood in
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our rura] areas. The same is the case
about the metre. I am not sure whe-
ther many Members will understand
the difference between a yard and a
metre.

These are my suggestions to the
hon, Minister that our farmers may
not lose by way of these changes in
sale of their crop or in the purchase
of cloth etc. This measure may be
popularised—standards of weights etc.
which are laid down in the country—
by way of education, by way of pub-
lications, by way of radio announce-
ments and frequently in newspapers
also. My humble suggestion is that
our new standards of weights and
measures may be made easily avail-
able and more easily known to our
farmers and labourers.
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Shri H. N. Mpkerjee (Calcutta Cen-
tral): I have a feeling that my friend
the Minister has brought up this
measure to give the House some re-
laxation because I find from the Order
Paper that this measure is sandwiched
between some rather complicated and
contentious financial measures spon-
sored by my friend Shri T. T. Krishna-

!
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machari, and possibly to give us some
relaxation, we have had the pleasure
of this Bil] being brought up before
us.

I bow to the superior wisdom of my
hon, friend the Minister who has on
his part imbibed his wisdom from the
Eleventh General Internationa] Con-
ference of Weights and Measures—it
gounds highly respectable—and we
have no other go than just to say
‘Yes' to what the Minister wants us
to do.

It reminds me, however, of how in
certain regards, perhaps at the very
highest level, science and mythology
come very near each other, because
we here laymen and knowing nothing
at all about the kind of scientific
knowledge which is incorporated here
are having to say Yes' or ‘No’; when
you, Sir, will call upon us to say ‘Aye’
ar ‘No’ when this measure is going to
be put to vote. I am reminded of what
used to happen in the mediaeval period
when in Western Christianity some
monks would raise some particularly
complicated question, and one very
favourite problem seemed to have
been ‘How many angels can dance on
the point of a needle?’, and if you
made a mistake in your answer, you
took the risk of being excommunicated
or even perhaps burnt at the stake.

In this Bill, we are given very de-
lectable information, for instance that
‘a second’ means 1(31,556,925.9747 of
the length of the tropical year for
1900 and so on and so forth, We have
to say ‘Yes’ to Shri S. V. Ramaswamy
as well as to the International Con-
ference of Weights and Measures, and
we do so very willingly. I can assure
him that we do so very willingly, but
I can assure him also that I do not
agree to certian of the things said
by my hon. friends who spoke before
me, because they took up the argu-
ment that since a majority of our
people being backward are ‘ignorant
of what is going on in the great wide
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world outside, since most of our
people are not aware of the niceties
of the new weights and measures sys-
tem which we have got, perhaps it is
advisable to go back—they did not
quite suggest it in so many words—. .

Shri Y. S. Chaudhary: No, no. We
did not say so.

Shri H. N. Mukerjee: I said in fair-
ness that they did not suggest that we
should go back, but the first speake:
Shri Narendra Singh Mahida gave me
an impression that possibly he would
be hapry if we reverted to the idea
of seers ang all the other old mea-
surement units which we had got. I
know they have told ug how these
new standards should be popularised
properly so that everybody would
know. I support that idea. That is
very important because so many poor
people are cheated of their rights
because I am sure they do not know
what these weights and measures are,
and the trading community being
what they are, generally speaking,
apart from exceptions—they have
come in for so many things to be
said against them in connection with
the legislation brought forward by
Sh:1 T. T. Krishnamachari—the trad-
ing community at different levels
being what they are, thereis a conti-
nuous propensity to cheat our com-
mon people who do not know of
these peculiar complications. So, T
entirely support the idea that the
ney standard of weights and mea-
sures should be popularised properly
so thal everybody in the country gets
to know it and accepts it because it
is far and away an improvement on
the old situation. It is no goai having
obscurantist illusions that because we
have beer used for many hundreds of
years to a different kind of standards
of measures and weights, we can conti-
nue with that process; we cannot; if
we have to live in this new changing
world, and if we have to carry on in
the economic sense then we have to
have these new weights and measu-
res. ’
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But finding this definition of the
‘second’, about which I hope my
esteemed friend, Dr. Aney, would
also have something to say, because
he has such a wide knowledge of the
old Hindu reckoning of yugas, Kritis,
muhurtas, ghatis, nadis and so forth—
all that he knows; so I would like to
hear a few things from him just for
the purpose of some little relaxation
between Shri Krishnamachari’'s con-
tentious measures—I was driven by
this definition of the ‘second’ to a wery
cursory study, I am afraid, of Maha-
mahopadhaya P. V. Kane’s monu-
mental study of the Dharmasastra,
and there I found something which
impels me to make a suggestion to
the hon. Minister so that through
our National Physical Laboratory
experts and other people as well as
the international organisation, India
might conceivably take some steps in
this regard. The point I am making,
for whatever it is worth,—because I
am no expert in this matter—is that
the seven day week which we have
got corresponds to no astronomical or
celestial phenomenon, and there have
been periods in history and countries
in the world where the seven day
week has not been the rule. I am
quoting from Mahamahopadhyaya
Kane's book. He writes:

“The Mexicans had a week of
five days before the Spanish
conquest. The seven days week pre-
vailed among Jews, Babylonians
and the Incas of South America.
The Romans had a week of eight
days in Republican times, while
the Egyptians and ancient Atheni-

, ans had a week of ten days.”

If 1 remember aright, perhaps during
a phase of the French . Revolution,
they had a period of ten days rather
than a week of seven days.

“In the Old testament God is
said to have gone on with the
work of creation for six days, to
have rested on the seventh and to
have blessed it and sanctified it”.
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So the seven day week came into thC
picture and we also for our own
reasons, for our own calculations have
adopted the seven day week. But I
have a feeling that perhaps now that

we have got the decimal system in
so many departments in regard to
measures and all that, it should not

militate against what is scientific, ob-
jective reality. Perhaps it is not incon-
ceivable that a ten-day period could
be looked upon as a more convenient
and manageable week so that we could
rearrange our months and days. If I
may put it in a different way, it would
be more scientific and more objective.

We say ‘amen’ to this Bill, because
we cannot say anything else. But I
do wish that further thought is given
to the recasting of the entire matter.
Possibly the naming of the days also
could be changed. After all, during
the French Revolution, because of the
wave of fresh air exhilarating the
people at that time, they changed the
names of the days and changed the
names of the months, November, for
example, became Brumaire. That was
how they wanted to change the whole
order so that the new order would
really be stressed by our everyday
experiences.

So I do not know if, going the way
in which we are doing by way of
standardisation of weights and mea-
sures in regard to time as well as in
regard to everything else, perhaps
we cannot find out ways and means of
having a better and more reasonable
recasting of our measurements, and
in that perhaps my suggestion, if it
is thought to be scientifically at all
tenable by this international body,
might merit consideration. In any case,
the Bill has my complete support.

! WiwT W dq@r (FeT)
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s FM I T F aT W@AT § 1
IT BT GE ARAT IST Y § AR
Fgd & f Afgw ot Faie am
g IR v § MNfesd vt F Az
@ | W9 F gy fw aiaTiw &
=X gy A% st ¥t
N 7 fear «¥  qar  waw
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&7 W F AT T@ WO FT AR |
AfFT WY TF T A XF FY WA AT R
% | it it ¥ 00 Y que § At
g f& a@wR &1 e sw @
wqr § arwmgHEr & AR E
fe qg #d e Ak ¥ HEIR
A #Y AT faawdy NS gaR I AW
W@ ¥ T e ¥ g A g 5
T 39 HY fauny A &Y et § A fwe
¥ fareft oremr add AR AT AT
TR ATE ¥ TSy A I F a1 e
qOUT FATRY | TAY JIHAST B
- Y Y AT FATH A Y F WA
FHT A ST HT 410 AGT AQX T | IRIT
F 4 @ fr) fednie
FU | IR FH FALART HATS T AH
&1 forar, & T4 & g@ FT A AGH
foram | o AT 0 faRe A T §,
ggAwar g & 1 weE A
T IWA Q@ AgA< qRUT | 9@
o o F IFF A fggeamr Y war
FT A A FT J@RT F

Shri D. C. Sharma (Gurdaspur): It
wias said by one hon. Member that
this Bill has been sandwiched between
two Bills of Shri Krishnamachari to
give us some relaxation. 1 do not
think it is like that. Whatever the
rherits of Mr. Krishnamachari’s Bills
may be, they are clear and intelligi-
ble and can be understood by him and
also’ by the members of this House.
But I think this Bill mystifies us, I do
not think the hon. Minister who
moved for its consideration wunder-
stands every word of it I do not
think any Member of this House will
understand anything of this Bill, and
I do not think anybody in the Secre-
tariat will be the wiser for the passing
of this Bill. I think some sort of
specialist will have to be called in in
order to interpret this Bill and in
order to give due consideration to
this Bill.

So this Bill is there to show to us
the extent of our ignorance, to
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show to us the dimensions of our
abysmal illiteracy. I hope that, while
1 confess to that kind of thing, the
hon. Minister also will have the
honesty to do so, today at least if
not always.

It has been said that we should
have everything swadeshi, everything
Indian, the names of the months and
everything should be Indian. I agree
with that, but I want to ask one
question: how many of those persons
who want the names of the months to
be Indian, know what Indian month
is just now going on? We are in
December, but very few of us know
what the month is in terms of the
Vikrami era. We know that we are
living in 1964, but I do not know if
many of our friends know what year
of the Vikrami era we are passihg
through? Our Government introduced
the Saka era, but I think that is to
be seen only on the letterheads of
the Government of India Secretariat
and nowhere else. The Saka era no
doubt is a step in the right direction.
but the people have not taken to it
fortunately or unfortunately.

I submit very respectfully that
while we want these things to be
Indian, while we love .our country to
the last drop of our blood, we also
cannot say that India should remain
isolated from the international cur-
rents and standards of life. The late
Prime Minister projected us into the
new age of science and technology,
and I think that is one of his greatest
services to our country, and this Bill
also brings us in tune with the new
age of science and technology.

Dr. H. N, Mukerjee, after having
gone through the gruelling debate of
the Wealth Tax Bill,

Shri Shashi Ranjan (Pupri): He is
a professor like you, not Dr.

An Hon. Membeér: He is conferring
a doctorate.

Shri D. C. Sharma: Every professor

is a doctor, and every hon. Member
is a doctor.
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I was submitting that he made
much of these figures 1/31,556,925,975
and 1/31,556,925.9747. I think they are

like.  “wrHT gt W e}’

They are to us undecipherable mys-
teries, but they have some meaning
somewhere, some meaning for scient-
ists. The nautical mile may not
mean anything to me, but it does to
the person who does navigation on
the seas and plies aeroplanes in the
air. These things happen, I think if
there is one country which does not
conform to these ‘international stand-
ards of weights and measures and
volumes and lengths and all that kind
of thing, it is China. I wish China
remains as isolated politically as it is
in these matters. But so far as my
country is concerned, I want that it
should be in harmony with interna-
tional ways and means. I think this
Bill brings us nearer to the goal of
one world, and a day might come
when these little things might add up
to so much that one world may
become a possibility, and that which
is enshrined in the Charter of the
United Nations may become possible.

Another point I want to make is
this. Much has been said about the
ignorance of the workers and farmers
about these weights and measures. I
do not want to join issue with my
hon. friends. It is dangerous to do so.
1 think that they are by far and large
right, but I want to put one question
to you, and through you to the House.
Of course, I know there are some
documentaries, they are publishing
journals in English and Hindi and all
that kind of thing, and 1 know there
are film songs also, which my hon.
friend Shri Yashpal Singh may be
knowing, which give us the decimal
currencies in a very interesting way.
So, all these things are being done,
put I would ask the hon. Minister to
do one thing for the good of all of
us, and it is this. In certain univer-
sities of this country, in many schools
of this country, in several educational

DECEMBER 2, 1964 Weights and Measures 2990

(Amendment) Bill

institutions of this country, text books
have not been produced which give
us the decimal coinage, which give us
the new weights and measures. He
will say that it is a problem for the
Education Ministry. True, it may be
a problem for any Ministry, I do not
care for that, but I would say that
in order that this thing may become
accessible to all of us, available to all
of us, in order that this thing may
become common knowledge, in order
that my friend Shri Berwa and Shri
Yudhvir Singh Choudhury may not
have to say that the farmers and the
workers are being cheated by the
traders—I think even if the farmers
know these weights and measures,
they will still be cheated, but I dare
say . . .

Shri Y. S. Chaudhary: Because you
are ruling the country.

Shri D. C. Sharma: They are being
cheated more now than they would
be cheated if they know these things.
I would say that this new thing should
be made available in the text books
on arithmetic, on geography etc.,
which are being used in this country,
in the text books on science and other
subjects. I would say that in this
matter, the Education Ministry and
the Ministry of Commerce and Indus-
try should work hand in hand.

Unfortunately, what happens is this,
that our Ministries work in water-
tight compartments. This is what our
Prime Minister also said. I do not
want that these Ministries should
remain isolated from each other. They
should become co-partners in the same
thing, Of course, they are co-part-
ners in the same thing, I do not deny
it, but somehow it so happens that
what one Ministry does is not known
to the other Ministry. Therefore, I
would ask my hon. friend Shri Rama-
swamy that he should be good enough
to bring this point to the notice of
the Education Ministry, that they
should try to bring it home to the
minds of the Directors of Education
in this country, that the text books
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should be so revised that they give
us an idea of the new thing that we
are doing.

With these werds, I welcome this
Bill, and I hope the Minister will be
able to get hold of somebody in the
Ministry who would understand all
‘SUOTSTAIP-QNS 353y} [[B ‘S[EISWNU 3sayy
all these fractions of time and all this
kind of thing.

Dr. M. 8. Aney (Nagpur): I have
the same complaint to make as so
many hon. friends who have support-
ed the Bill, notwithstanding the fact
that none of them has been able to
understand it.

The greatest advantage of demo-
cracy and representative institutions
is said to be that nothing is done in
the name of the Government, without
the knowledge of the people for
whose benefit the government is run.
Yet, that same Government has to do
certain things which they themselves
do not understand before they ask
the people’s representatives for
their consent, and they come before
them to have their consent.

1 do not want to say anything more
about that. Shri Ramaswamy is a
very senior and genuine public
worker. I am quite sure that I am in
no way detracting from his merit
when I say that he does not under-
stand this definition of metre given in
the new section (d), namely:

“metre” means the length equal
to 1,650,763.73 wavelengths, in
vacuum, of the radiation corres-
ponding to the transition between
the 2p and 5d5 levels of the
krypton atom of mass 86;

1 am sure to understand this, he
must be a very great mathematician.
When the House consists of lay men
who are not experts, in such cases,
before a measure of this kind is
brought, there should be an attempt
to get some expert to give us some
idea, some conception of the thing
which we are called upon to pass.
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Some experts could have been brought
to enlighten us as to what these
technical terms mean. Two or three
lectures could have been delivered,
so that at least the representatives of
the people could have some faint idea
as to what it means. Otherwise, it is
like God, which can neither be defined
nor measured nor seen. It is some
such thing that we are passing here.

There is a saying in Sanskrit:

¥ aAq AGHAT . FqTeET ¢

(One blind man leading other blind
men.)
Neither the person who moves the
Bill understands it nor the persans
who are called upon to pass it under-
stand it. It is true¢ that we have to
accept the international standard, but
that international standard is as my-
sterious to us today as the idea of
God as defined in Vedant is mysterious
to the religious persons. It is an un-
known, abstract idea. As Prof. Sharma
has told us, we are living in this
world and the idea of progress means
being in line with the enlightened
world and the civilised world. In
order to be there, we have to take up
their ideas. We cannot live isolated
from them.

We accepted the decimal standards
and we made some changes in our
Acts. I want to tell my friends:

“qror fqua 7 @y 49 T e
] waqg  zfa sEww”
All that is old is not necessarily good

and all that is new is not necessarily
bad.

“FT: TR AT WA

"g: gy Auafg”
Wise men examine the two things
carefully and find out what is really
advantageous for the present time. It
is only a fool who is led by the opi-
nion of others. So, we have to do
some such intellectual exercise and
find out what is advantageous to us.

When the currency question was
under discussion, we accepted the
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decimal system. The old system was
rupees, annas and pice. 4 pice made
an anna and 16 annas made a rupee.
Under the decimal scheme, 5 nP.
¢ould make 1 anna and 20 annas could
make 1 rupee. We could keep the old
ferminology and also have the advant-
age of the decimal system. But some-
how or other, they do not want the
anna anywhere. There should be an
attempt to retaih the old things if
possible.

. My idea is that there is need for
the Government to carry on propa-
ganda to have a clear understanding of
all these new things which they are
introducing in the legislation in order
that people mxght understand it pro-
perly Radio, television and all these
new thmgs have to be made use for
this purpose to enlighten the people
on these points, instead of telling
some stories and some foreign tunes
to which our ears are not attuned.

I support the Bill with the sug-
gestion that simultaneously with. get-
ting the consent of the House, an
attempt should be made by the Gov-
ernment to enlighten the people exact-
Iy as to what is the meaning of these
things objectively. We are passing it
subjectively here. But objectively
what is the meaning of these terms?
The people should be made to under-
stand them with the help of experts
who are at the disposal of Govern-

ment. With these words, I support
the Bill.

Shri Hdri Vishna Kamath (Hosh-
angabad): Sir, the Bill before the

House provides a fascinating exercise
in the romantic world of figures and
numbers—astronomical numbers—
where one can give free rein to fancy
and indulge the imagination. It s
world of mysticism where physics and
metaphysics merge, philosophy and
science combine, to give a colourful
new world to which only a few can
have access. I wonder whether the
Minister-in-charge, Mr. Ramaswamy,
who has been a competent lawyer for
many yesrs, has cared to prepare for
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the House an explanatory memoran-
dum at least, even if he could not
bring an expert here, as Dr. Aney
wanted him to, explaining the various
words incorporated in the Bill.

As it is, there is nothing in the Biil
at all excepting the Statement of Ob-
jects and Reasons. Thére also, I
find there has been an attempt to
define the length by sea or by air. I
do not know how this scientific slip
has occurred and the Government or
the Minister has tripped. I believe it
is international tripping perhaps or
slipping and so, we have to conform
to international standards there also.

. It is said here:

“It is also proposed to recog-
nise ‘nautical mile’ as a unit of
lehgth in navigation by sea or air
on the basis of international prac-
tice.”

1 thought in the modern air age—
we have progressed even further to
the atomic age—air mile is known as
aeronautical mile and not simply
nautical mile. Nautical mile is for the
sea, for water. For the air, it should
be called aeronautical mile. I do not
know what the international world
has got to say about it. If the inter-
national world says it must be nauti-
cal mile, we have to conform to it
willy-nilly. I suppose our Govern-
ment also cannot depart, cannot be a
deviationist; they have to be confor-
mist in this regard.

In the earlier Bill which was passed
in 1956, Government assumed power
to prepare, for the purpose of defin-
ing the value of the metre, a national
prototype of the metre and cause the
same to be certified in terms of the
international prototype of the metre.
Now they have sought to delete that
and substitute that by the Interna-
tional Bureau of Weights and Mea-
sures. Be that as it may, as the pre-
vious speakers, like Prof. Mukerjee,
Dr. Aney and Prof.. Sharma have
already said, I think Government owe
it to the House that some sort of
explanation or description or. clarifi-
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cation of these various térms rust be
given to the House when Members
ask for it.

Take, for instance, “vacuum”. I
believe, Sir, you have been a student
of science, though I am not sure of
that. In clause 2, there is reference to
wave-lengths in vacuum. When I was
at eollege, I learnt that nature abhors
vacuum. We too abhor a vacuum. We
cannot function in vacuum, Nature
too abhors vacuum. God has peopled
vacuum with various things. Probab-
iy before God, there was vacuum. T
do not know when there was vacuum
at all. So, I do not know how wave-
lengths or anything can be measured
in vacuum. The Minister ought to
explain how this vacuous provision
has found a place in this Bill.

Then, Sir, 1 go on to clause 4.

“Second”, “metre” and all these
things are very lovable. We knew
them very affectionately and very

intimately, Now they are sought to
be defined in various ways. I do not
know why this year, the year 1900.
the tropical year, is so sacrosanct and
how it differs from any other year.
We have known a second as one-
sixtieth of a minute or 1!3600 of an
hour. Here the definition given in
relation to a year goes just to swell
or inflate the figures. I think it comes
to astronomical figures. The amend-
ment sought to be made is that after
the decimal point, instead of 975
which was there earlier—I do not
know whether we are quite happy
with that “second” or whether any-
body has complained about it. If any
complaint has been made to the Inter-
national Bureau or the President or
the Minister or to some other autho-
rity, I would be happy to learn more
about it from the Minister—it should
be altered to decimal point 9747. 1
would suggest a further amendment,
that it should be decimal point 974652.
That is my amendment. Of course, I
have not given formal notice of this
amendment but if the Chair is agree-
able to waive that rule, T would like
to move it now.
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Shri Nambiar (Tiruchirapalli):
Why?

Shri Hari Vishnu Kamath: I have
got the figures which I will explain
outside the House. I cannot do it
here. It is all metaphysics.

Then, there is another little thing
here which baffles me. Sometimes
questions of time are raised here in
the House as to how much time a
Member has taken and all that. And,
you, Sir, allot the time for every
Member as ten minutes, five minutes,
three minutes or even two minutes. I
think, in accordance with the Bill
that is now before the House it should
be regulated further and it should
be fixed as so ‘'many minutes and so
many seconds. The seconq should
also be defined so that a Member
may be able to point out to the

Chair, if the need arises, that
one— . . th of a gsecond still
remains. And something like a

micro-chronometer should be installed
in the House so that we will also know
whether we have exceeded our time
limit by a second or less, which is
now defined in this manner as part of
the tropical year.

As I said earlier, metre, litre, se-
cond, etc., are all familar terms. Now,
by this Bill, I am afraid there will
be confusion worse compounded—
not confounded. I am reminded of
a story—not quite a story, but I
think it was partly true—about a pro-
fessor of chemistry—I was myself
a student of chemistry and I had then
heard it in the Presidency College,
Madras—a true story from a reliable
source—who was very devoted to his
subject very much dedicated to his
subject. He used to spend days and
even nights in his laboratory trying
to solve some problem or the other.
He used to go home very very late
sometimes at midnight, or after mid-
night and even early in the morning.
He never bothered about his domestic
affairs, his loving wife waiting for him
all the time. One day it appears—
that is how the story goes—he arrived
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home very very late, just when the
sun was about to rise, when the day
was about to dawn. His wife was all
in tears. The professor of chemistry
just looked at her very casually and
said: “What is it you are doing? What
is it that is coming down from your
eyes? People call it tears, but to me
it is only 99 per cent water, about 08
per cent of sodium chloride and 02
per cent of some other salts. To me it
makes no difference.” I do not think
we shoyld indulge in this crime here.
That is how the professor of chemistry
tried to debunk the tears of his wife.
This Bill reminds me of that episode.
The Minister while bringing forward
this Bill has sought to rob the intimate
familiarity with which we regard
litre, metre and second. Now we do
not know where we stand. Now when
we go to a shop, when we go shopping
nowadays they do not deal yards or
feet and therefore we ask for so many
metres of cloth—we will have to arm
ourselves with this Bill and ask the
shopkeeper to see whether his metre
conforms to this length. I suppose
after passing this Bill, every shop-
keeper would be obliged to see that
the metre that he has got conforms to
this, and we, particularly, Members of
Parliament who are also charged with
the responsibility of seeing that it is
faithfully implemented by Govern-
ment will also have the right, nay
the duty, of checking in shops whe-
ther the metre used in the shops con-
forms to the standards laid down here.
If it is not so, I would like to know
what exactly the Minister has in mind
and whether he can explain this kryp-
ton atom and such other things.

After this Bill was introduced there
hag been a corrigendum by the Minis-
ter—not by any of us Members here
but by the Minister  himself—saying
that in line 10 of clause 2 of the Bill
“2p” should be read as “2pl0.” God
only knows. what “2pl0” means. This
totally baffles human understanding.
We will have to try and get some

DECEMBER 2, 1964 Weights and Measures 2998

(Amendment) Bill

divine understanding or divyadrishti.
You know, Sir, in Kurukshetra,
Dridharashtra could not see, he was
blind and he wanted to see the war.
Then Sanjaya was given divyadrishti.
He could then see every thing from
a distance and report. Nowadays we
call it television. I do not know who
in this Parliament of wurs, in this
capital city of ours, this India of
ours, can confer on us this divine
understanding to comprehend these
mysteries of romantic numbers and
figures which are in  profuse
abandance in this Bill. Unless the
Minister can throw some light and
make these mysteries, which are
more baffling than the old kabala
mysteries, or the pre-Upanishad mys-
teries of our own philosophy, unless
he can make them more intelligible,
we should not be called upon to vote
on this Bill. This Bill should not
be voted at all unless these are made
intelligible. Therefore, 1 give partial
support t o this Bill—I cannot whole-
heartedly support this Bill— and un-
less the Minister clarifies this further,
I am afraid I will have to withdraw
even that partial support later on.

Shri S. M. Banerjee (Kanpur): I
think all the agruments of the lay
people have been covered especially
after the weighty arguments of my
hon, friend, Shri Kamath. This Bill
is being brought forward because
some decisions have been taken at the
Eleventh General International Con-
ference of Weights and Measures held
at Paris in October 1960. Right from
1960 to 1964, even this year is prac-
tically over. I want to know what
steps have been taken by Govern-
ment to popularise this among the
rural masses of our country, who
form 75 per cent of the population of
this country, before this legislation is
implemented. I belong to a city; yet
I do not understand this metre-litre
business. In the olden days, when I
was going to a tailore for making a
pant or trouser I knew that I have
to buy 13 yards of cloth. Now when
I go to a tailor or a shop, he says so
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much metre which is equivalent to so
much yards and I do not know how
much I am robbed, either by the
shopkeeper or by the tailor in the
case of metre, I am yet to understand
them. In my opinion they are as
difficult ag the fourth dimension or
the theory of relativity, It is awful.
As Shri Choudhari has very correctly
put it, what is the weight used in the
villages? It is not the seer or a
kilo. It is a stone of one seer and a
few pebbles for chatangs. Just to
convince the inspector or those people
who g0 to arrest them, they buy
certain measures for kilograms
etc. But they always use the old
stones. When we go to the vegetable
market, what do we see? If we ask
them to give us one kilogram they
give us exactly one seer and a little
more. It is the same whatever we pur-
chase. So, we are in a difficult posi-
tion.

1 do not understand this policy of

Government, what 1 call ignorant
internationalism; without educating
the masses they bring legislation

after legislation. I am told that this
Government has passed more legisla-
tion in ten years than what has been
passed during the last hundred years
put together.

15.52 hrg

[MR. SPEAKER in the Chair]

Are we to be guided by the legisla-
tion alone or by the spirit behind the
legislation?

An hon. Member: We cannot have
planning without legislation.

Shri S. M, Banerjee: We can have
planning, but people must understand
them. Planning is good, but should
people not understand them? Our
people are immersed in
which is a sad commentary on our
cducation policy and the implementa-
tion of our Plans. They do not under-
stand any of our legislation. We are
implementing  various international
decisions in the matter of metre, litre,
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kilogram and so on. That is the
tragedy of this country,
I would request the hon. Min-

ister to kindly throw some light on
what concrete steps have been taken
by governmental machinery to popu-
larise this thing before it is imple-
It may be passed today by
this House, tomorrow by the other
House and the next day it may be
assented to by the President, when it
becomes an Act. As Shri Kamath has
very correctly put it, the Minister who
pilots the Bill does not understand
this, nor those people who speak in
support of it. I do not know, Sir,
whether you understand it. Iam sure
you understand it better.

Mr. Speaker:

' not.

I must confess I do

Shri S. M. Banerjee: Then it is
confusion worst confound; that is all
what I can say. The hon. Minister
should throw some light on this law.
This House should definitely know
what steps are being taken to popula-
rise this measure.

Mr. Speaker: Why should we go
from this happy company? The hon.
Member says that nobody understands
it,

Shri S, M. Banerjee: That is my
feeling. But I am told that when a
Member becomes a Minister he be-
comes a versatile genius. So, I ex-
pect the Minister to know everything.

Shri Bhagwat Jha Azad (Bhagal-
pur): The note is prepared. He will
read it out just now.

Shri S. M. Banerjee: We expect him
to be a walking encyclopaedia. There-
fore, let him explain the implications
of this measure,

Shri Gauri Shankar Kakkar (Fateh-
pur): It has been really very interest-
ing to hear the speeches for the last
one hour. Hon. Members who have
taken part in the debate have confess-
ed that it is very difficult to follow the
Bill and now I find the hon. Speaker is

Se——



3001 Standards of

[Shri Gauri Shanker Kakkar]

also in the sameg boat. I will only say
one thing, that sometimes even
without following the meaning we
have to pay a tribute,

Mr. Speaker: Hon. Memberg should
not carry it too far, because though
We may say something here in a
lighter mood, it might be quoted out-
side that the Members made these
confessions. So, we ought to be care-
ful.

Shfi Hari Vishru Kamath: What is
wrong in that confession? We do not
understand,

Mr. Speaker: It will be said that
we are passing a legislation without
understanding it.

Shri Hari Vishnu Kamath: But we
should be honest.
Gpiriee ity B

Mr, Speaker: No,
that.

1 did not mean

Shri Bhagwat Jha Azad: Members
are expecting that the Minister will
make a speech which will erlighten

all of them. That is why they are

expressing their ignorance,

i

Shri Gauri Shankar Kakkar:
After hearing this discussion I am
reminded of a story. A father was
preaching in a church and the com-
ment was that the speech was mov-
ing, soothing and satisfying. What a
tribute to that speech! The speech
was moving in the sense that as soon
as the father started preaching the
sermon the members of the audience
started moving. Then, it was soothing
in the sense that those who were
there to hear the sermon dozed off in
their seats and, to that extent, it was
soothing. Then, it was satisfying
because even though people were fast-
asleep the sermon went on,

In the same way, we have to accept
this particular Bill which has come
and pay a tribute to the Minister who
has expounded it. But I have to say
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one thing. All these changes in weigh
and decimal point are made without
actually educating the masses with the
result that these changes are leading
to great exploitation of the masses at
the hands of clever traders. Although
seven years have passed since we
changed over to the new weightg ana
measures, I plead guilty to the charge
that T am still ignorant of them— I
do not know the difference between
yard and 'metre and kilogram and ser.
When I go to a shop, I do not know
whether they actually give it in metre
and kilogram or they are actually
cheating me. I am not mentioning this
to show the ignorance on the part of
a member of this House. I only want
to point out that our Government are
not making enough efforts to popu-
larise the measures which they are
undertaking. I fail to understand why
you are making such fast changes.
Even though seven years have passed
since you have introduced some
changes, even now the judicial records
show only furlongs and miles.
It is only seers and chattaks which
actually are going in judicial records.
Is it not a pity that having enacted
a piece of legislation and put it on the
statute book for 7, 8 or 10 years, the
same old thing is still going on?

16 hrs.

In the end, for God’s sake, if you
come for legislating any measure,
please do not .be insolated from the
world, I join hands with you. Try
to promulgate and publicise the mea-
sure so that even the common citizen
may learn what these changes are
that you are actually resorting to. So
far it has not even been changed into
the text books. The primary school
students are still having the old mea-
sures, chattaks, seers, maunds, fur-
longs and miles in their textbooks.
There is lack of co-ordination between
the various ministries and it is on
account of that that ignorance is
there and it leads to exploitation.
That is why we are oursélves making
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a sort of confession that these are
things which we do not follow. It is
of measures- which
‘Government should adopt or resort to

only on account

and which they are not doing that,

With these words, I also say that I

support this amending Bill. ~
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Ministry of Commerce, which
urges the trade and the public to
switch over to the use of metric
weights and measures, is itself
still adhering to the old system.

In a release today on the in-
crease in the production of cotton
cloth and yarn, the Ministry has
given the relevant figures in yards
and pounds instead of metres and
kilograms,

The Commerce Ministry is in
sole charge of ensuring the change
over from the old system to
the metric system of weights and
measures but strangely its own
data continue to be supplied on
the ‘basis of the old system.”
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Shri Subbaraman (Madurai): Mr.
Speaker, Sir, many hon. Members
have expressed the view that the
amendments are not intelligible or
understandable. I need not repeat
that. But I would like to request
the hon. Minister to make it clear
why the metre should relate to a
certain geographical place and second
to a certain year only.

The Government brought in metric
system of weights and measures some
years back. It is good and in course
of time the public  will understand
the usefulness and the benefit of this
system. But in the transition stage
a lot of difficulties arc experienced by
poor people, specially consumers and
purchasers of things. Steps should be
taken to see that the poor consumners
are not deceived.

In the course of discussion one hon.
Member attacked the Government by
saying that we are adopting all fore-
ign systems. I would like to  point
out that the decimal system was drst
introduced by India. Besides, there
is no harm in adopting whatever is
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éood in other countries. When efforts

"are made to bring all countries
closer, it is good that we adopt all
international terms and units where-
ver possible.

In the sale of foodstuffs the Gov-
ernment have introduced the pro-
‘vision that graing should be sold in
kilos, whereas actually we see mer-
chants and traders giving them in
litres. If grain is wet and swollen,
a litre weights less in quantity than
a kilo. I would like that Govern-
ment should prevent such sale of
foodgrains in terms of litres when
they are allowing it only by kilos.

With these few words, I support the
Bill.

Shri N. Dandeker (Gonda): Mr.
Speaker, Sir, I venture to participate
in this debate because a little while
ago, while I was in the Central Hail,
I received information that this
Weights and Measures (Amendment)
Bill was encountering difficult opposi-
tion. I for one, as representing a free
enterprise competitive economy, as
most anxious that we must have
standardised weights and measures;
so, I thought, I would rush in nere to
the rescue of Government in the
matter of this amending Bill.

Now, having come here, I took the
trouble of reading this Bill and frank-
ly speaking I was a little shaken. We
have made here metaphysical express-
ions there is, in fact, admittedly some-
thing called krypton which is more
cryptic than the metaphysical ex-
pressions to which we are accustomed
to in vedentta literature. On seeing
these deflnitions on metres and of
second and so on, I am reminded of
an story about how  three experts,
one American, one Frenchman and
an Indian, were asked to define an
elephant. The American, of cours2,
obsessed with questions of strength
and weight, described it as a large
body self-propelling and having a
weight, on an average, of so many tons
and moving at such and such a speed.
The French expert was rather more in-
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terested in romantic affairs about the
elephant and he described its love-
line. But the Indian is the one who
hag apparently drafted this Bill and
he said: What it is an elephant? Does
it really exist? What does exist and
further more what is non-existent?
Now, that seems to be the kind of
theories and definitions that are put
down here.

I am also reminded of a definition
of experts—obviously this is an effort
of experts—an expert being defined as
one who knows more and more about
less and les until he knows nothing
about anything. Having said all this,
I am delighted to find that even this
second is a subject-matter of definition
which apparently requires a little more
exactitude than 1/31,556,925-975 of the
length of the tropical year for 1900.0,
the year commencing at 12'00 hours
universal time on the 1st day of Jan-
uary, 1900 to 1/31,556,925-9747. I am
particularly delighted to find that we
have g particular year 1900 as a meas-
urement year and in particular a part
of that year is defined as a second.

Sir, it did occur to me that when we
are going all international, when we
are all going decimal in the matter of
coinage, lengths, measures, weights
and even in the case of time, I wonder
why in all the letters that I keep re-
ceiling from Government including the
Lok Sabha Secretariat, I am given
two dates on the top, one an inter-
national date expressed in terms of the
calendar year and the date and an-
other an ancient one—I am not quite
clear how many hundred years old?
If we really wish to go international,
I would suggest that that particular
measure of time and year and date,
namely the Saka period, might as
well by a suitable amendment of the
Act be deleted.

With these words, I support the
measure which I do not understand.

Mr. Speaker: The hon. Minister.

Shri Nambiar: We cannot be all
international. Our national heritage
is to be put in print at the top.
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Shri S. V. Ramaswamy: Mr. Spea-
ker, Sir, 13 hon. Members have spoken
on this small Bill....

Mr. Speaker: Not a good number.

Shri S. V. Ramaswamy: We shall
make it good and lucky number.

Shri Nambiar: He is the 14th man.

Shri S. V. Ramaswamy: So, that un-
lucky number is got over.

Sir, some hon. Members welcomed
1t fully because they understood the
international gignificance of it.

Shri Nath Pai (Rajapur): Mr.
Dandeker supported it because he did
not understand anything of it.

Shri S. V. Ramaswamy: Thank you
even for that.

Some other hon. Members read the
decimal figures and there was merri-
ment and laughter in the House. Some
hon. Members took this opportunity of
saying that we are introducing foreign
things and that we must have
everything Indian. Now, by and
large, the spirit of this Bill hasg veen
well-understood by the House, name-
ly, in the light of the fact that this
world is becoming much smailer day
by day than what it was Dbefore.
Thanks to the advancement of science
and technology. All these things bring
the nations of the world closer to-
gether  towards an international
understanding.

Now, this metric system is a thing
which is gaining ground in the werld
and as the House is aware, the metric
system is not an English concept as
some hon. Members seem to have
thought. Tt is a French system and
the Britishers, when they were ruling
here, opposed the introduction of it
because it was a French system. My
hon. friends say that this is foreign
but I might submit that there i3 a
proposal even in England to give up
this ft.-pound system because the
rest of the world is moving towards
the metric gystem, towards one uni-

DECEMBER 2, 1964 Weights gnd Measures 3010

(Amendment) Bill
Measures

versal gystem of weights and measures.
They are hesitating to introduce it
because they think that it will involve
a colossal amount of nearly 100 million
pounds to have this change-over to
metric system. They are thinking of
changing over from the ft.-pound
system to metric system over a period
of 20 years. That is the period of
transition they are thinking of and the
amount involved is certainly a colossal
amount. But yet even in England, tne
people who are so conservative about
their own system, the ft.-pound sys3-

Shri Hari Vishnu Kamath: May I
submit in all humility, in all respect
to the hon. Minister, that the issue he
is raising is not relevant to the Bill
at all. This issue was raised and die-
cussed thread-bare in 1955-56 when
you, Sir, were also in the House and--
I do not know whether he was here
in this House—that was decided finally,
The Prime Minister himself interven-
ed and explained how with the metre-
litre and all that system we have to
move with the times, and that a uni-
versal system should be adopted in
this country also—though it was not
quite universal—all this has been said
more than once. What we wanted to
know about thig Bill is how all these
matters. ...

Mr. Speaker: He is coming to that.
Certain other Members had raised cer-
tain objections. Shri Yashpal Singh
had raised a certain objection and he
has gone away after raising it.

Shri S. V. Ramaswamy: Two hon.
Members spoke about this. ...

Shri Hari Vishnu Kamath: I did not
say.

Shri S. V. Ramaswamy: Not you;
two other Members said about it.

Shri Nambiar: Only one Member.

Shri §. V. Ramagwamy: My estesmed
friend Mr. Kamath may kindly hear
with me a few minutes. I am dully
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aware that this Bill was passed in 1956.
I am coming to the point. All the
points that my hon. friend has raised
ridiculing this decimal system have no
relevance because these have been dis-
cussed threadbare and accepted by
Parliament. This is only an amending
Bill .

Shri Hari Vishnu Kamath: I am sor-
ry again to interrupt him. What I
said was why have this amendment
from decimal point 975 to 9747? What
1 said was, instead of decimal point
9747, it should be decimal point 974652.
That was my question. I want answer
to that. I did not object to the earlier
thing at all.

Shri Nambiar: The whole difficulty
is, both these figures are unintelligible
to us.

Mr. Speaker: The hon. Members will
listen to the Minister with patience.

Shri Hari Vishnu Kama‘h: He is mis-
representing me.

Shri S. V. Ramaswamy: May I plead
for some patience?

Mr. Speaker: He will kindly just look
towards me and he will find me a very
patient like me.

Shri S. V., Ramaswamy: I know, Sir.
But my hon. friend always interrupts
me. That is my difficulty.

My hon. friend raised a question as
to why have all this decimal system.
Why have this change and why not
that? He gave some figures. Well, he
reeled off certain figures but that was
no scientific basis. These things are
based on scientific basis. Let me read
the original Section 5 in the Act; the
unit of time is given. (Interruption).

Mr. Speaker: He will have to go on.

in spite of these things.

Shri S. V. Ramaswamy: I am just
trying to give one ear to that side as
to know what is going on there.

Mr, Speaker: I would advise him not
to give that ear also to that side.
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Shri S. V. Ramaswamy: All right, I
will give both the ears to this side.

Now, my esteemed friend Mr.
Kamath raised this point.

It has relevance to this. Under section
5(2) of the Act which was passed in
1956, a second means 1/31,556,925.975.

Shri Hari Vishnu Kamath: Why this
‘97477 1 agree to that, not to this.

Shri S. V. Ramaswamy: That was
passed in 1956. I do not exactly re-
member what my friend said then
But since then, science has advanced
so far that they have wanted a more
accurate figure. (Some Hon. Members:
Oh!) T do not understand this “oh, oh”
business. We are living in an age of
sputniks where accurate measurement
of time and of distance and of weight,
everything has got to be calculated. We
look aghast at sputniks being fired.
How are these things being achieved?
It is by accurate measurements of time,
weight, distance and so on. So these
are basic things. Science is based
upon accuracy. Science and technolo-
gical knowledge is advancing every
day so mu-h so that its definitions are
becoming more and more exact and
precise.

Now, it is in this sence that this .975
has been moved by one decimal more.
It is a tribute to the accuracy of
science, to the labours that the scient-
is's have put in to bring it more accu-
rate. My friend thinks; what is the
application of this second; we are talk-
ing so muoch here in this House, we
are spending our time here and out-
side and elsewhere; has it got any re-
levance to this fractional defintion.
My information is that....

Shri Hari Vishnu Kamath: My
information is that it is -974652.

Shri S. V. Ramaswamy: Why? On
what basis?

Shri Hari Vishnu Kamath: What is
your basis, tell me; I will tell mine
afterwards.
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friend was not here when I made the
earlier speech. This has been accept-
ed after discussions by the scientists
at international conferences and ac-
cepted by international bodies, to
which we are signatories. Prof.
Krishnan of the National Physical
Saboratory, a distinguished scientist,
an F.R.S., represented India at that
~onference, and he also discussed these
tnings, and it has been accepted. We
are a signatory to this. That is why
we are accepting this figure and not
Mr. Kamath's, which has no basis.

Shri Harl Vishnu Kamath: Tell me
your basis.

Mr. Speaker: Order, order. Now,
he has explained it. He should try to
understand that it was decided at an
international conference and we are a
signatory to that agreement. ‘They
have agreed there that this should be
the basis and therefore on the basis
of that agreement we are adopting
this.

Shri Harl Vishnu Kamath: I am en-
tirely at one with you, Sir, when you
say that we want to adopt inter-
national standards. But I want to
know, if he can enlighten us, why
and how the figure 975 has now been
transformed into ‘9747. What hap-
pened then at that conference? 1f he
could tell us....

Mr. Speaker: It would not be possi~
ble for him.

Shri Hari Vishnu Kamath: Let
him admit it. We are then satisfied.
Let him say so.

Shri N. Dandekar; What is the
ble for him.

Shri N, Dandeker: What is the
precise mesurement of the year 1900?
How' was the year 1900 measured in
1960?

Shri S. V. Ramaswamy: I am com-
ing to that. (Laughter).
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answer is to be laughed at. That
answer that he has given is  quite
understandable.

Shri S. V. Ramaswamy: Sir, I am
reading from a scientific book, a pub-
lication by the Ministry of Commerce
and Industry on Metric Measures:

“Up to the last few years, the
second of time was the fraction
1/86, 400 of the length of the mean
solar day.”

For several calculations it was not
possible, because in astronomical cal-
culations and other things there were
some errors.....

Shri Hari Vishnu Kamath: Astrolo-
gical or astronomical. (Interrup-
tions).

Shri S. V. Ramaswamy: You want
me to deal with a scientific subject
and explain to you?

Mr. Speaker: When he was read-
ing, probably he read it as ‘astrologi-
cal’ and they want to ascertain whe-
ther really it is astrological or astro-
nomical.

Shri S, V. Ramaswamy: Astrono-
mical. I am sorry, my friend is obses-
sed with astrology.

Mr. Speaker: They probably mis-
understood it.

Shri S. V. Ramaswamy: And I
can also understand why he is not
able to fully comprehend it, because
he confessed that he is a student
of chemistry and not of physics.

Shri Hari Vishnu Kamth: ot
physics and chemistry. What were
you a student of? What did you
study?

Mr, Speaker: Order, order. Now,

let us hear him.

The hon. Minister might go on
with his speech without any cum-
ments against any Members
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Shri S. V. Ramaswamy: Then it
goes on:

“It is from a study of the orbi-
tal motions.....

The requirements of the physi-
cists, however, are much finer....

Meanwhile, the adoption of an
astronomical standard more stable
than the mean solar day was ab-
solutely  necessary. For this
purpose, the enormous amount
of work on orbital motions ac-
complished from 1875 to 1926
has been profitably utilised. It
was shown that the annual trans-
latory motion of the earth around
the sun was not subject to the
same unpredictable irregularities
as its motion of rotation. The
period of the tropical year is not
influenced by meteorological or
geophysical phenomena  which
affect the length of the day.”

Shri Nath Pai: We are now con-
vinced.
Shri S. V. Ramaswamy; How this

1900 comes in, I am trying to explain.

“As a result of the correspon-
dence between the International
Committee of Weights and Mea-
sures and the International Astro-
nomical Union, the following defi-
nition of the second was promul-
gated in the month of October,
1956 by the International Com-
mittee.

‘The second is the fraction 1|31,
556, 925, 9747 of the tropical year
for 1900 January O at 12 hours
ephemeris time’.”

I cannot understand this, I cannot
explain, nor can you or any one here.

(Interruption). This is the definition
given by an international body of
scientists.

An hon. Member: He does not

know.
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Shri S. V. Ramaswamy: If you want
a scientist to pilot this Bill, you will
require half a dozen scientists, be-
cause it deals with chemical substan-
ces; it deals with amperes measure
also and therefore an electrician must
come; it deals with physics, chemistry,
electricity and every expert must come
here.

Shri Hari Vishnu Kamath; What
did you study?

Mr. Speaker: How is that relevant,
as to what he studied?

Shri Hari Vishnu Kamath: He ask-
ed me and therefore I am asking him.
Let him not refer to my studies.

Mr. Speaker: Has he finished now?

Shri S. V. Ramaswamy: If the time
is up, I shall say I have finished. I
wish to add only one or two words.

Several hon. Members said that
people in the villages do not know
what the metric system is and that
the system has been introduced to
create confusion and facilitate the
exploitation of the poor. Before this
metric system was introduced there
were no less than 150 different types
of seers and maunds in this country.
The length measures were also differ-
ent. Hon. Members will themselves
know that in their own constituency,
from place to place, from one place
of their constituency to another, there
was a difference in measurement of
length and weight. Even now, in re-
mote villages it is still persisting.
What we have tried by introducing
this in 1956 is to have one system of
measurement, weight, length and our
currency throughout the country.
Litre is litre throughout the country
now; kilo is kilo throughout the coun-
try, and paisa is paisa throughout the
country. At the time the paisa was

introduced the same sort of jibes
were thrown. But is it not a
fact that now we have forgot-

ten the paisa and anna. The younger
generation do not know that anna
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[Shri S. V. Ramaswamy)

consisted of twelve pies, and sixteen
annas amounted to one rupee.
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“"Shri S, V. Ramaswamy: The

younger generation have forgotten the

old system. It is we of the older

generation who are still having our old
memories, ’

The Minister of Planning (Shri
B. R. Bhagat): We have also forgotten.

Shri S, V. Ramaswamy: Yes, but
still we enter into mental calculations
to convert the naya paisa into anna
and find out whether the price has
increased or not, we who belong to
the older generation and who have
been brought up in rupees, annas and
pies. But the younger generation
have not been affected by it. Now
the younger generation is also being
brought up in the metric system in
the matter of lengths and also in
weights. It is true that in the remo-
test villages it -has not yet percolated
in gpite of the strenuous efforts made
by the Central Government and the
State Governments,

Shri Hari Vishnu Kamath: I beg to
move:

‘“That the question be put”.

Mr, Speaker: It is not clear to me
still, and, therefore, I shall allow the
hon, Minister to continue.

Shri 8. V. Ramaswamy: The en-
" forcement portion is with the States.
‘We do alot of propaganda through all
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the media, through the newspapers,
through posters, through the radio,
through the films and other things.
But as vou know, India is a vast coun-
try, and our people live mostly in the
villages, and it does take time to per-
colate these new ideas and new
systems in the remotest of our vil-
lages. We try our utmost. Eight
years have gone by, and I believe that
we have covered about 90 per cent in
the matter of the metric system.
There is a balance of about 5 to 10
per cent which still remains, and that
is in the remotest inaccessible areas.

By and large, the House has been
pleased to aicept this amending Bill.

Shrimati Yashoda Reddy (Kur-
nool): It is a fact that in the villages
it has not percolated, But the hon.
Minister has not answered the point
raised from the other side that the
Ministry itself while giving the figures
about production of cloth and cotton
had not used the metric system but
had given the figures in terms of
yards and bales.

Shri S. V, Mamaswamy: We have
both the figures in metre etc. But by
some mistake, the figure was given in
yards,

Mr. Speaker: The question is:

“That the Bill further to amend
the Standards of Weights and

Measures Act, 1956, be taken into
consideration.”.

The motion was adopted.

Mr. Speaker:
ments to the clauses,
all the clauses

There are no amend-
So, I shall put
together to wvote.

Shri Nambiar: There is an oral
amendment by Shri Kamath, for
changing the term ‘figures’ to ‘digit’.

Shri Hari Vishnu Kamath: If you
waive notice, I can move it, because I
had not given notice of it earlier.
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Mr. Speaker: At this moment 1t
will not be -possible unless the hon.
Minister a:zcepts it. Is the hon. Min-
ister prepared to accept it?

Shri S. V. Ramaswamy: May I
know whether you have admitted it?

Mr. Speaker: I can admit it only if
the hon. Minister is prepared to ac-
cept it. Is he prepared to accept it?

Shri S. V. Ramaswamy: No.

Mr. Speaker: I shall now put all
the clauses together to vote.

Shri Hari Vishnu Kamath: Clause 4
may be put separately, because I
would like to offer a few remarks on
it.

Mr. Speaker:

“That clauses 2 and 3 stand part
of the Bill”.

The motion was adopted.

The question is:

Clauses 2 and 3 were added to the
Bill

Clause 4— -(Amendment of section 5

Shri Hari Vishnu Kamath: I rise
on a point of quorum....

Mr. Speaker:
up clause 4.

Now, we shall take
Shri Kamath.

Shri Hari Vishnu ' Kamath: Mr.
Speaker, Sir....

Shri Ranga (Chittoor):
no quorum in the House.

There is

5t geRwT wBAw  (39W) :
WETE HERT, I T F9TH A & |

Mr. Speaker: Shri Ranga is point-
ing out to Shri.Kamath that there is
no quorum, not to me, I think.

Shri Hari Vishnu Kamath: I bring
it to your notice that there is no quo-
rum in the House.

Mr. Speaker: All right, the quorum
bell is being rung..Now, there is quo-
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rum. The hon. Member can start his
speech.

Shri Hari Vishnu Kamath: By your
leave, I should like to make a few
observations. The hon. Minister, who
has blossomed into a neo-scientist, in
the course of his speech has tried to
give some sort of raison detre orra-
tional explanation for this change
which is sought to be made, and he
tried to weave words or spin words
into his statement and tried to clarify
why the term ‘tropical year’ has been
introduced, and why the tropical year
for 1900 has been chosen. I would like
to have from the hon. Minister a fur-
ther clarification on this matter how
and in what manner the tropical year
for 1900 differs from the other years.
He confessed that previously the
second was defined as a fraction of a
day, and the second was calculated
like that, but now it is defined in
terms of year. In what manner and
why does the tropical year for 1900
differ from the other tropical years
which have gone before or which have
come after? Secondly, how does the
tropical year differ from the temper-
ate or Arctic year? We are all in parts
of the same terrestrial globe, whe-
ther Arctic or Polar or temperate
zones. How does the year in the tro-
pics in point of dimension or size or
in other respects, differ from a tem-
perate year or an Arctic year? If there
is no difference between the tempe-
rate year, the Arctic Year and the
tropical year, why should the tropi-
cal year be selected for this kind of
computation?

An Hon. Member:
national standard.

Shri Hari Vishnu Kamath: I know
that it is an international business, and
I agree that we have to abide by the
international form. It was decided
at some international conference, and
I am sure they must have offered
some rational explanation why the
tropical year for 1900 should have
been selected, and not 1899 or 1901
or 1904 or 1947 when we attained our
Independence and became free., All

It is an inter-
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this explanation should be given why
this particular year has been taken.
Surely, it cannot be something arbi-
trary. I am sure that somebody must
have been sent as our delegate to
this conference, and he would have
given some report as to what
happened, and what transpired there,
and what discussions took place
there. A resume of the discussions
may be placed on the Table; if the
hon. Minister could not tell us now,
he may place a resume of the discus-
sions on the Table of the House.

Mr. Speaker: I do not think that
that would be necessary. I have been
here for a short while listening to the
debate. What I have understood is
this that that international body took
that year to work upon and then
came to the conclusion that a second
was the fraction of that year, because
they had been working on that year.

Shri Hari Vishnu Kamath: 1 quite
understand. I am whole heartedly at
one with you that we should conform
to international standards, because
we all want one world and one world
government to which Shri D. C.
Sharma has referred. I only wanted
to know the reason, prompted by my
curiosity.

Mr. Speaker: I am just trying to
convey my own understanding, and
what I have understood while I have
been here for a short while. The hon.
Member may kindly resume his seat
for a minute.

Shri Hari Vishnu Kamath: 1
thought as you were not standing, I
could stand.

Mr. Speaker: Because of that,
should one continue to be standing?

Shri Hari Vishnu Kamath: That
international body worked on a par-
ticular year and that year was 1900,
and after working on that year, they
came to this conclusion that a second
was the fraction as deflned here of
that year. They took that year and
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worked upon it and then arrived at
this fraction by their scientific com-
putations or whatever that might be. I
do not claim that I have any special
knowledge of that.

Therefore, how to ask why they
did not take any other year to work
upon would be beside the point. They
must have taken some year for their
computations. They took 1900 for
that purpose. They might have taken
1947 also, as the hon. Member has
said; then, perhaps, the fraction might
have been different, and it might be
a different fraction of another year
which they had taken. They have
chosen one particular year and then
arrived at this conclusion that a
second must be the fraction as given
here of that particular year. This is
the impression that I have gained. I
do not say that I have any special
knowledge of the subject.

Shri S. V. Ramaswamy: With your
permission, may I read out from the
scientific journal giving the expla-
nation? T submitted to the House
earlier that the definition of the
second has been arrived at after
correspondence with the International
Committee of Weights and Measures
and the International Astronomical
Union. That is the definition that is
being incorporated in this Bill in
place of the earlier one. That 1s ex-
plained by the following paragraph,
which reads thus:

“This text requires some expla-
nation.”.

The tropical year has nothing to do
with temperature.

Shri Hari Vishnu Kamath:
‘temperate year’.

Shri S. V. Ramaswamy: It has

I said

nothing to do with the Arctic year
or the Antarctic year.
That paragraph reads further as

follows:

“The tropical year is the inter-
val between two consecutive
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vernal equinoxes, the equinox it-
self being the “instant when the
sun crosses the celestial equator,
its declination then being zero.”.

“The length of the tropical year
diminishes slowly by half a second
per century. According to the
American astronomer S. New-
comb, its duration in days....”"—

I need not trouble the House with
these details and technicalities—

“The length of the tropical
year for t-0 has been adopted as
the constant standard”.

“t” is the time counted in centuries
starting from 31st December 1899 (or
better still 0 January 1900) at Green-
wich mean noon.

Shri Hari Vishnu Kamath: One
word more with your permission. I
have got profound faith and complete
confidence in your wisdom.

Mr. Speaker:
such thing.

I do not claim any

Shri Hari Vishnu Kamath: Your
explanation which preceded the Min-
ister’s has helped us more than the
Minister’s explanation.

I would like to know why it was
that this year 1900 was chosen, and
whether before 1900 all the seconds
that had been computed by humanity
were all wrong.

Mr. Speaker:
would be bliss.

I hope ignorance

The question is:

“That clause 4 stand part of the
Bill”.

The motion was adopted.

Clause 4 was added to the Bill.
Clauses 5, 1, the Enacting Formula

and the Title were added to the Bill.
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Sh:i S. V. Ramaswamy: I move:
“That the Bill be passed”.
Mr. Speaker: The question is:

“That the Bill be passed”.
The motion was adopted.

16.43 hrs.

MINERAL OILS (ADDITIONAL
DUTIES OF EXCISE AND CUS-
TOMS) AMENDMENT BILL

The Minister of Planning (Shri B. R.
Bhagat): I beg to move:

“That the Bill further to amend the
Mineral Oils (Additional Dutieg -of
Excise and Customs) Act, 1958 be
taken into consideration”.

Shri Hari Vishnu Kamath
(Hoshangabad): Is the oil in litre or
metre?

Shri B. R. Bhagat: It is excise—a
very mundane affair.

1 find it necessary to recapitulate
briefly the circumstances under which
the Additional Duties of Excise and
Customs were originally levied in 1958.
As the House will recollect. Govern-
ment were, as a result of discussion
with the oil distributing companies,
able to secure a reduction of prices in
respect of certain categories of mineral
oils effective from 20 May, 1958. These
reductions were different for different
products, but individually being of
small amounts, it was thought that the
benefits if reflected in the ceiling prices
of sale of the products by the oil dis-
tributing companies was not likely to
reach the consumers.

16.45 hrs.
[MRr. DEPUTY-SPEAKER in the Chair]

It was accordingly decided that the
monies accruing from the negotiated
price reductions should be appropriat-
ed to the Consolidateq Fund of India.
This decision was given effect to by a
levy of additional duties of excise and
customs by an ordinance issued on





